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(4) A copy each of the following
Notifications under sub-section (3)
of section 46 of the Urban Land
(Ceiling and Regulation) Act, 1976
together witn an explanatory me-
morandum:

(i) G.B.R. 493 (Hindi and Enghsh
versions) published in Gazette
of India dated the 3rg April,
1976 contamning corrigendum to
GS.R, 85(Ey, daleg the 17th
February, 1976,

(i) GSR. 718 (Hindi version)
published in Gazette of India
dated the 22nd May, 1976
containing corrigendum to ihe
Hindi version of Notification
No. G.SR, 85(E) dated the 17th
February, 1976,

(iii) the Urban Land (Ceiling and
Regulation) Amendment Rules,
1976 (Hindi and English ver-
sions) publisheg in Notifica-
tion No. G.S.R. 685, in Ga-
zette of India dateg the 15th
May, 1876.

(iv) The Urban Land (Ceiling ard
Regulation) Second Amend-
ment Rules, 1976 {Hindi and
English versions) publisheq in
Notification No. G.S.R, 718 in
Gazette of India dated the
22nd May, 1976.

[Placed in Library, See No LT-11082/
76 |

HousEHOLD ELECTRICAL APPLIANCES
(Qualiry CoNrroL) ORDER, 1976

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI B.
P. MAURYA): I beg to Iay on the
Table a copy of the Household Electri-
cal Appliances (Quality Control) Order,
1976 (Hindi and Enghsh Vers10ns)
published in Noufication No, s. O, 388
(E) in Gazetle of India dated the :lst
May, 1976, under sub-section (6) of
section 3 of the Essentia] Commodities
Act, 1955

[Placed in Library. See No. LT-11083/
761
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FrvaL RErorr 1976 OF WAKF INQUIRY

Conanrrree, STaTeMENTS, NOTIFICATIONS,
PRESIDENT'S Acts £YC

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHR1 BHAH- *
NAWAZ KHAN): I beg to lay " on
the Table—

(1) A copy of the Final Report 1976
of Wakf Inquiry Committee—Parts

I&I

(2) A statement (Hindi and Enghsh
versions) explaining the reasons for
not laying simultaneously the Hindi
version of the Report.

[Placed in Library. Sce No. LT-11084/
76.]

(3) A copy each of the following
Notifications (Hindi and English ver-
sions) under sub-section (6) of section
3 of the Essential Commodiiies Act,
1955 —

(i) The Sugariane (Conirol)
Amendment Order. 1978, pub-
Lshed in Noufication Nao.
G.S.R. 484(E), 1n Gavelte of
India dated the 261h July, 1976,

(i) The Sugar (Price Determina-
tion for 1975 76  Production)
Sccond  Amcndment Order,
1976, publishe.) 1 Noufication
No GS.R 78(F, in Gareite
of India dated the 3rd August,
1976,

[Pluced in Library. Sec¢ Ne. LT-1'085/
76.]

(4) A topy of NoLfication No.
28943/A1475 1 (Hindi and Enghsh
versions) published in Tam'1 Nadu
Government Gazette dated the 17th
Februaiy, 1978 making certain
amendments to the Tamil Nadu
Sugar Dealers’ Licenting Order,
1962, under sub-section (6) of sec-
tion 3 of the Essential Commodities
Act, 1955 read with clause (c) (iv)
of the Proclamation dated the 31st
January, 1876 issued by the Presi-
dent in relation to the State of
Tamil Nadu.



